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COUNCIL OF STATE.
Monday, 15th November, 1937.

The Council met in the Council Chamber of the Conncil House at Eleven
of the Clock, the Honourable the President in the Chair.

MEMBERS SWORN :

‘The Honourable 8ir Nripendra Sircar (Law Member).

The Honourable Raja Davaki Nandan Prasad Singh (Bihar : Nominated
Non-Official).

‘The Honourable Rai Bahadur Satysndra Kumar Das (Bengal : Nominated
Non-Official). ,

- The Honourable Mr. John Carson Nixon (Finanoce Secretary).

The Honourable Mr. John Bartley (Government of India ; Nominated
Official).

The Honourable Mr. John Anilerson Taorne (Government of India :
Nominated Official).

The Honourable Mr. Muhammad Saleh Akbar Hydari (Government of
India : Nominated Official).

DEATH OF Mr. RAMSAY MacDONALD.

Tae HonouraBLE THE PRESIDENT: Leader of the House and
Honourable Membors, bafore we procesd with our work this morning I rise to
refer to the sad and untimely death of ons of England’s great statesmen Mr.
Ramsay MacDonald. You must have all heard with profound sorrow and
grief ths terminition of ona of the most distinguished and self-made careers
in the annals of British history. In Mr. Ramsay MacDonald’s death both
England and India have sustained irreparable and heavy loss. He rose from
a very humble position and amid bleak poverty became thrice the Prime
Minister of Britain and without the advantages of rank, wealth or influence
he attained great eminence and resdpaot of all political parties. His meteoric
rise was due to his owa untiring industry, his peraonal efforts and rigid deter-
mination. He with the assistance and co-operation of three or four politicians
'wag responsible for the oreation, dsvalopm>nt ani establishment of the Labour
Party which has played so conspicuous a part in the recent political history
of England. He was a graat paraonality possessed of natural gifts, high and
lofty ideals, simplicity of charaster and kindlinass of heart. He was & great
leader, a profound statesmn and on» of the mo3t remarkable men whom British
modern demooracy has produced. To us in India the deceased had a special
olaim to our gratitude. Hb> always took a kesn, abiding and sincere interest
in the welfare of this country and in the rise, progress and development of
its people. He visited m>3t of the important countries of the Empire and
came out to India in 1913 and 1914 as a member of the Royal Commission

( 601 ) A



602 COUNCIL OF BTATE. [15Tn Nov. 1987.

on Public Services. In that capacity he distinguished himself by his coura-
goous conduot and dwplay of fair play during the proceedings of that Com-
mission and we Indians remember with appreciation and gratitude his cons-
tant and zealous controversy with his colleagues for the employment of the
sons of India in large numhere in the service of their country. To Indians
who visited England he was ever accessible and lent his valuable assistanoce
and advice both when he was the leader of the Labour Party and also when
be beld the Premier’s exalted office. From influential and responsible politi-
ciane who visited England he always attempted to learn something ahout
this great ocountry and to obtain the latest inlponnation about the administra-
tion, progress and welfare of ita people. Those who were present at the severad
Round Table Conferences and especially at the meetings of the Federal Struo--
ture Committee will testify to the great devotion, ability, earnestness and
impartiality with which b» took part in the prooeedings g those ('Joafe«nw;.‘r
and the encouragement and support which he gave to the represantatives
India who were invited there and who were pleading the cause of India, and
I can bear a personal testimony as a member of that Conference to his un-
failing interest in the proceedings of the Conference and regard and deep
concern for the people of this country. His sad and untimely death has de-
prived India of a personal friend and a sympathetic admirer of the Indian
nation. He will be remembered long in this country as a statesman who
genuinely identified himself with the cause and welfare of her people. t:‘o
his sorrowing and bereaved family we reapectfully extend our deepest sympathy
;fnds condolence, and I proposeto send on bohtlfyoffthe Membm%.}sshe Com;gil
tate an expression of our sympathy to his family through his son

Malcolm MacDonald, His Majesty’s &mu.ry for tbeﬂgommiou

QUESTIONS AND ANSWERS.

Nomivatiox or Musums rv Tz 1.C.8. 1v 1937,

285. Tus Hovovramrz Mz. HOSSAIN IMAM: Will Government be
Pleased to state: ‘

(a) Whether the number of Muslims to be appointed to the I.CB. as
the result of the Delhi Examination of 1937 was anncunced (o be ¢ight ¢

(b) Whether only six Muslims actually were appointed as the result of
the said Examination and, if so, why ?

(¢) Whether nomination of Muslim candidates \his year was not mads
strictly in order of merit and, if so, why 1 :

Tex Howourasre Mr. J. A. THORNE: (a) and (b). During the re-
oruitment year 1938-37, eight vacancies were reserved for the nomination of
Mohammadan candidates with the stipulation that {f any Muhammadan
candidate was successful at the Dethi examination, the namber of tominations
would be dingly reduced. One Muslim was suoccessful at the
eompetition held at Dethi in Janoary last, and séven were rominated,
from among those who sat at that examination and one from thoee who 4
sat,at the 1936 London examination.: '



QUESTIONS AND ANSWERS. 603,

(¢) Nominations to the I.C.8.are made on the recommandations of the
Federal Public Service Commission in accordance with the 1.C.8. (Nomina-
tion) Rules. The Rules do not require that candidates should be nominated
fn strict order of marks.

Tax HoxourapLx Mr. HOSSAIN TMAM : Does the rule provide that
wnrepresented provinces will get representation !

Tae HoNouranmrLe M=. J. A THORNE : No, Sir.

Trz HoNoupasLx Mz. HOSSAIN IMAM : What is the rale ? If not
the order of merit nor the residence, then what is ¢the eriterion of selection ?

Tuz HoNoumapLs Mm. J. A. THORNE : Ihave the rules here, Sir,
but it is not I think necessary for me to read out all relevant rules. '

Taz Honourasre Ma. HOSSAIN IMAM : Will the Honourable Member
lay it on the table ?

Tae HoNovRaBLE MR. J. A. THORNE : Yes, Sir.

Tre HoNourastm Mz. P.N. SAPRU: Are unrepresented districta
apd tehsils also to be provided for in the nomimations ! (Laughter.)

NOTIFICATION.
EsrARLIBHMEITS.
Simla, the 17th August, 1937.

‘No. F. 35/3/37.—The following Rules which have been made by the Secretary of State
Yor Indis to regulate appointment to the Indian' Civil Betvice by nomination mr{)ublilhod
for general information :

1. These Rules may be called the Indian Civil Service (Nomination) Rules.

-2, candidate for appointment by nomination to the Indian Civil Bervice must
e o male and sither—

(a) & British subject of Indian domicile or of European or Indian descent domisiied
in Burma whose father (if alive) is a British subject or a subject of a State
in'India, or (if dead) was at the time of his death either a British subjeet or
-& subject of a State in India or a person in the permanent service of the Crown
or a person who had retired from that Service ; or

(b) a ruler or a subject of a State in India in respect of whom a declaration has
been made under Section 262 (3) of the Government of India Act, 1935.

Provided that in the case of a male British subject the requirements of this rule may
be waived by the Searstary of State if he i satisfied that their observance would occasion
wiséptional hardship and the candiiste is so closely coriniected by ancestry and upbringing
with His Majesty’s dominions as to justify special treatment. s

3. Bubject to the proviso to Rule 8 of these Rules, a candidate must have uttain‘u‘l
the of 21 drid must not heve attained the age of 24 on the 1st day of January in the
year in which the selection {s made by the Federal Public 8ervice Commission.

4. A candididte must be free from disease, constitutional affection or bodily infirmity
wofiting him, orhkely Qannﬂthlll.r‘ctho Indian Civil Service.

‘ A2
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8. Am@“m.tmmdmr-wmmwhhhdlm
suitable for smploymaent in the Indian Oivil Service.

8. A candidate must hold a degree of s University approved bythoGovemoernl
in Council® or the Senior Diploma of the Ma, fego Ajmer. The degree held
«ndndntomunboadmmsm.wmoo,or snd.dagmholdincprofedm or
vocational subject wmmthooooopbd ' Any question whether & dogreo held by & candi-
date is of a nature mihunfornommnon to the Indian QCivil Barvice shall be
decided by thel'&ull Publio Service Commission, whoss decision shall be final.

humlmmmmmcomﬁonmwmmd.
twnofabnlﬁmmt“tu.qwmu.muwbo dughnoc
of ¢ tions oconducted
e meciuiioms of & staniardwieh, o the opiniom of the Fedam] Paie Sorviss ot
mission, justifies his nomination. .

7. The Oomor-GmlmCounoilMullontheFed«tl Public Service Com.
mission to recommend such number of candidates a3 he irect, sslected with regard to
the community to which they belong or to such other o8 be may prescribe.

8. The Federal Public Service Commisesion shall make their recommendations undee

from the list of oandidates whe set &t the annnal competitive exasmination
hddinmwnxdhncivﬂminthGymmvmmmhm

Provided always that the Federal Public Servico Commigsion may include among the
persons to be primarily considered cendidate who has uat at the annual competitive
examination held mLondonfort.ho nmavﬂmmthoywpnoodmgthoymm

which the selection is made and who, in their muonnllymmblo and that for
suoch candidates the age restriction laid down

The Federal Public Bervice Commission ma y.bovem d’theyeondderitumry
call for fresh namee in such numbers and from such Looal Governments as the Governor-
QGeneral in Council may direct.

The Federal Public S8ervice Commission shall recommend from the candidates whom
they oonsider suitable the number directed undet Rule 7 in order of preference.

9. The Governor-General in Council shall forward to the Secretary of State for India
the recommendations made by the Federal Public S8ervice Commission and shall propose
candidates for appointment.

10. Candidates accepted for

mmuuntvﬂlbomumd proceed to, and remain

in, the United Kingdom on such manner as rﬂhﬂ

mmmmwmworsuurmmmm United
anthm-ndthofurth« bationers for the Indian Civil

11. Anystt:‘nptonthopatof umgc:htoenhtmpponforhh-ppllum
mmd.m&ommvbommtm“qmmudwhhmm‘ovu&d
ochoolor.ttboummtyorm be disregarded.

J. A. THORNE,
- Secretary o the Govermment of India.

*The followiag Universitics have besn appreved by the Goveranor-Genesal in Counctl, sis. :—

Indisn Um. English and Welsh Universitise.
wvummamdmm mumu%
gwd. in India. mm m
mmu-nv-uy ‘ Becttish Univervitice.

The versitios of Gisagow
a mm

e Irish Unissronias,

ST ST O ™



QUESTIONS AND ANSWERS. - 605
ProvINOIAL REPRESENTATION IN MAKING NOMINATIONS TO THE I1CS.

. .286. Tam Hovouramin Mr. HOSSAIN IMAM.: Will Gomument be
pleased to state :

(@) Whether they take into oonoxdanhowrovmmal representation at

the time of making nominations to the I provided candidates from

ovinces concerned come thhm the qnahfymg list prepared by the Public
g:rvwe Commission {

() Whether nominations are made strictly in order of merit on the
result of the Delhi I1.C.8. Examination? Has Government considered the
advisability of considering the claims of Muslim candidates from the Eastern
Provinces who come within the qualifying list

Tax HoNOURABLE M. J.A. THORNE: (a) No. The Rules do not
require provinaial considerations to be hkan into aceount in selecting candi-
dates for nomination.

(5) I would refer the Honourable Member to part (c) of the reply which
1 have just given. In view of the reply to part (a) of this question, the second

part of part (b) does not arise.

NumBer AND NAMES OF ‘O¥FicERS IN THE GOVERNMENT OF INDIA SECRE-
TARIAT WHO HAVE BEEN ALLOWED EXTENSION oF SERVICE.

287, Tee HowoumasLe Mr. HOSSAIN IMAM: Will Government
prease state :

{a) The number and names of officers both of the superior and inferior
establishments in the Government of India Secretariat who have been
allowed extension of service after attaining the superannuation age of 55,
during the last five years ¢

(5) The present age of those in service

TeE HoNoUrABLE MR. J. A. THORNE : As regards ministerial servants
I would invite the Honourable Member’s attention to clause (b) of Fundamental
Rule 56 which lays down that ministerial servants may be required to retire
at the age of 66 years, but should ordinarily be retained in service up to the
sge of 60 years. In their ¢ase continnation in service up to the age of 60 years
does not constitute an extension of service. I am mkmg enquiries ‘o as-
certain the number of gazetted officers to whom an extension of service has
been granted after the age of 56 during the last five years, and the present
ages of those officers now in service. .

Tae HoNovranLe Mr. HOSSATN IMAM : Have the Government con-
aid;:‘t: tl'ae advisability of cbanging the rule.in view of the unemployment
in India :

Tz HoNOURABLE MR.J. A. THORNE: I do not think that arises
strictly from the question. o

Tas HoNougasr Ts PRESIDENT : T quite agree with you!

P TR I
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NoMINATION OF A MUSLIM FROM BENGAL AND Assam 10 THE 1.CSS.
265. Tun Homiovzazas. Mi. HOSSAEN IMAM : - Fas no Muslim from
Bengal and Assam been nominated to the 1.CS, during the last 12 years t

Tun Hovovnantz Ma. . A. TRORNE : One Mu : :
nominated to the I.C.S. in 1880, e Muslim from Bengal was

TrE HoxovraBLE Ma. HOSSAIN IMAM :  And none from’ Assam 1
Tue Hoxovrabrz Me. J. A. THORNE : ' None.

Nuoupxr AND RESOUTS OF CANDIDATES THAT APPEARED AT THE 1.C.8. EXAME.
NATION HELD IN Dxray in Janvary, 1937 o

tho mo.hin:‘ﬂox?unmh. HOBSBAIN IMAM : Wil Government state
pum candidates, their names and marks secured each candidate at
the last Delhi Examination for the 1.C.S. ¢ by

Tex Honourasix Me. J. A. THORNE: Ihy the pﬁntoﬂ‘mulh‘ of
the examination on the table. '

LEGISLATION TO PREVENT THE Phooks SvereM oy Mnxine.

290. Tz HoNouramLe Me. G. 8. MOTILAL: Will Government be
leased to state whether they propose to introduce legislation to prevent the
gvﬂ of phooka process of milking ¥

THE HoNOURABLE MR. J. A. THORNE : The practice is an offence
punishable under section 4 of the Prevention of Cruelty to Animals Act, 1890.
The question of amending the provision so as to make it more effective is

Tre HoNouranLe Mr. HOSSAIN IMAM: Has any legiclation been
passed in the provinces on this subject ? ‘

Tax HoNouvrasis M. J. A. TRHORNE : Yes, Bir.

Tux Hoxovrasis Me., HOSSAIN IMAM : Where ?

Tux Hoxoumasiz Ms. J. A. THORNE : I know that there is an Act
in Bengal. 1 am nat certain abamt other provinoes.

CoxTeMFPLATED EsranLismumer o Buvism Firx 8Tupi0e axD CremMas i
INDIA.

291. Tux Honowvnamiz Rasa YUVERAJ DATTA mgn;hmnu
the British fikm industry under contemplation a scheme - eubhb-
tishment of British film studios and cinemas in India, subsidised by the British
overnment ?

(> Has an Amerioan oconoern constructed one theatre’ n Celoutts
and is it putting up another in Bombay $ ' -

i L S0 o PR U ke o s e s

*Not printed in these Debates.




QUESTIONS AND ANSWERS. 60t

“Tixs Howovmasr Ma. H. DOW : (a) Government have no iriformation
‘beyond the press reports on which the Honourable Member’s question is pre
sumably based. aber .18 pro

(®) Yos.
f0) Government are not aware of any contemplated invasion. 3

BoOOK ENTITLED As a Man's Rand.

202. Tax HowoumasLs- Raja YUVERAJ DATTA SINGH: Has
2 book called 4s a Man's Hand written by one Mise D. H. Southgate,
recently  been mgublﬁshed in England by Methuens publishers, which
sontaing falve slanderous remarks against some social Indian  ocustoms,
and is mostly full of fulse and uglv things about India ¢ Have Government
banned this book or taken any steps with regard to it ?

Taz HowoumapLz Mz. J. A. THORNE: Government examined the
book resently and decided that it does not call for any action.

KxEPING OF COMPLAINT BoOoKs BY RAILWAYS.

293. Tee HowoUraBLE Rasa YUVERAJ DATTA SINGH : (a) Will
Government state whether complaint books for recording complaints
of incivility and discourtesy by Railway staff to passengers are kept at all
stations on the Railways or only at a few, and whether notices are prominently
-exhibitad at the stations of the exietemce. of such complaint books for re.
oording cases of complaints

(b) If the complaint books are kept only at a few stations, will Govern-
ment state at what stations on the E.I. R., B. and N. W. R. and R. and
K. R. such complaint books ure kept ?

Tax HorvourasrLE S; GUTHRIE RUSSELL: (a) I would refer the
‘Honourable Member to the reply given in the Legislative Assembly to Professor
N. G. Rangea’s question No. 318 on the 12th September, 1935.

(b) I am placing on the table a statement relating to the B. and N. W,
R. and R. and K. R. Asregards the E. I. R., the partioulars required are
given in paragraph 10 on page 108 of that Railway’s Time Table and Guide.

Stations al which complaint books are masiniained.

B. and N. W. R.
Gorakihpur. Kishanpur. Musaffarpur.
Barauni Junotion. 8amastipur. Kurhani.
‘Durbhanga. Pusa Road. Goraul.
‘Laheria Sarai. Dhoti. Bhagwanpur.
‘Haiya Ghat. Bilout. Barai.

R.and K. R.

Waocknow Junction. Mailani. Bareilly City.

Sitapur. Bhojespura. Kashipur.
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. ot

. D1SCOVERY OF CERTAIN IMAGES NEAR THE PURANA Qua, Nxw Dxuar

994, Tur HoNouraBL® RaJa YUVERAJ DATTA SINGH: Have
the recent digging operations in front of the main entrance of the Old
Fort in Delhi ted in the find of four images, those of Lord Buddha,
Lord Krishna, Sri Ramchandra and Hapumanjce ! What, if any, is the
historical significance of these finds in that particular place ; and where are
the images intended to be kept 1, :

» ¢ Trum. Hoxouramrx Kurwan Sir. JAGDISH: PRASAD : In the:course

of Jovalling operations in connection with the #nti-mefarial scheme condueted
by the Exocutive Engineer, Special Division, Central Public Works Depart-
ment, three architectural nieces wore found in the ares to the north of tho west
@ate of the Purana Qila. Of these, one is a piace of marble frieze divided into
seven compartments, the central one of which shows a nude figure, probably
Jina. Another is a fragment of the left jamb of a door which shows several
figuree connected with the Vaishnavite cuk. The third piece is & mutilated
small fragment. . The pieces have been removed ta the Delhi Museum:of
Archmology. No historical significance is attached to these findes, which
belong to the late mediaval age. i

OVELBRIDGE AT Laxmvrre-Knsm Br;«nonv,. R. asp K. R.

206. Tex HowoumampLe Rasa YUVERAJ DATTA SBINGH: (a) Is
there no overbridge at Lakhimpur-Kberi railway station (R. and K. R.)?

(b) Were three or four persons run over and killed or seriously imjured
while oroesing the railway line at Lakiimpur-Kheri station during the lass

Y

four or five months? *

() Does the town at Lakhimpur.Kheri extend on both sides of the
railway stat’on ; and do Government propose to take neccessary :teps to
have an overbridge put up at that station ?

Tas Hoxoumasre By GUTHRIE RUEERELL: (a) to (c). Governwent
have no information.

" Their policy is to leave to the discretion of Railway Administrations such
matters as the provisionn of overbridges where circumstances justify themr.
The matter is, therefore, one which can most suitably Le referred to the Agent
of the Railway concerned through the Local Advisory Committee.

ALLEGED BEFUSAL TO CERTAIN IND1aNg IX KxNyYA OF PAssPORTS TO EXGLAND.

296. Tur HowoumasrLE Rasa YUVERAJ DATTA SINGH: Have
certain Indians in Kenya been refused pessports to Ergland on the ground
that they are * illiterate ", although they are literate in Indian languages, bus
do not know any European language ! Do. Government propose to enquire
into the facts of such cases, and to take proper steps to remove this
grievance of the Indians ? .

Tz HoxovrasLE Kunwas Siz JAGDISH PRASAD: Government
have no information. If the Honourable Member will let me know any facts
that may have come to his knowledge I shall.be glad to consider whether an;
action by the Government of India is called for.

P
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Booxs xwmirLed World Revolution, The White. Sahib in Indsia and Africa and
‘ | World Politics.

. 2097, Tax Ho¥ouranr® Rasa YUVERAJ DATTA SINGH : Will:Gov-
ermnment state why the books World Revolution by Mr. C. L. R.
James, The W hile Sahibs in India by Mr. Reginald Reynolds, and A4frice
and World Politics by Mr. George Padmore, have been banned in Indis &
Are any of these books banned anywhere else ; and will Government poing
out the objectionable portions, if any, in these publications ?

. Tas HovouraBLE MRr. J. A. THORNE : The importation ‘in'c British
India of the first two books has been prohibited, the first because it advocatés
communism and revolution and the second because its aim is clearly to bring
the Government in India into contempt. The entry of the third book"into
India has not bein prohibited. Governm(nt are unaware whether or not.
these books are banned in other countries.

INDIANS IN SHANGHAI, ETC.

208. ThE HoNoURABLE Rasa YUVERAJ DATTA SINGH: Will Gov-
érnment make a statement giving approximately the number of
Indians in Shanghai, and other theatres of war in China, and the number of
casualties among them, together with the losses sustained by them in the
war, and the steps taken by the authorities for their protection and evacua-
tion ?

* Tae HoNouraBLE KuNwar Sk JAGDISH PRASAD : With regard to-
the first part of the question the Honourable Member's attention is invited
to the reply given by me in this House on the 5th October, 1937 to ques ion
No. 231 of the Honourable Mr. G. S. Motilal. No further casualties amorgst.
Indians have been reported since that answer was iven,

With regard to the protection and evacuation' of Indians, (;) Govern..
ment are confident ttat all that is possitle is being done for their safety:
and (it some Indians were evacuated to Hongkong from Shanghai early
in the disturbances, and, as the Honourable Member is probably aware, aboud:
€00 were r. patriated to India by the transport ‘“ Elephanta ’ which reached
Calcutta on th: 27t September last.

ATTACK ON A TrIBAL LORRY CONVOY ON 24TH SEPTEMBER, 1937.

209, THE HoNoUraBLE RaJa YUVERAJ DATTA SINGH: Will Gov-
ernment make a statement regarding the looting of seven motor
lorries, carrying goods, passengers and military rations, by the trans-frontier
tribesmen on the Jandola-Wana road, in September last, giving the main
details of the encounter and the steps taken by Government ?

Tex HoNouraBLE KuNwar Sis JAGDISH PRASAD : The Honourable
Member is apparently referring to the attack on a tribal lorry convoy on the
24th September, 1087 in which one lorry was burnt. The offenders were
reported to have been & gane of about 60 under one Ali Jan, the ‘brother of
Abdulla Jan, & hostile Zillikt el Waezir. A column from Wans engaged the
gang and inflictcd casualties. o
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Asptomon or Hrropus reonm MULLAZAT Vn.!,knn;’ Norta-West FroNTIER
PROVINCE, BY BuiTtanis.

300, Taw Howoumanre Raja YUVERAJ DATTA SINGH: (a) Will
©dovernment state the circumstances under which village Mullazai ig
Taok sub-division, on the North-West Frontier, was raided by a triba
rang in the last week of September and a Hinflu woman and a girl were ah-

doted ¥ What steps were taken and’ with what reeult ? '

() Will Government lay on the table a statemesnt showing how
many Hindus and Muhammasdans, man, women and children, were abdaoted
.or otherwise molested, on the North-West Froatier, the circumstances
mdar,vhieh the outrages took place, and the stepe taken during the lest £
yoars - =

Tex Horovmasre Kuxwar Sm JAGD'SH PRASAD: (a) A Hindu
woman and a girl were kidnapped from Mullazai on the night of 27th/28th
‘September, 1937 by a Bhittani gang. The oavnlr% at Mullazai turned out,
and the gang was fired at and pursned by the police, but escaped with the
Hindus. The captives were returned on the 16th Oc ober, 1:37.

(5) The information is being obtained from the Government of the Northe
West Frontier Province and will be laid on the table in due course.

Rapio StaTioNs aT Dmrami, Lanore AND LuckNow.

301. Tam HoNourabLE Raja YUVERAJ DATTA SINGH : Will Gov-
wrnment state when the now 10 K. W. Short-Wave Radio Station in
g?kno'ﬂ!l be in operation; and also the Radio Stations in Lahore and

, w

TrR HONOURABLE MR. A. G. CLOW : The Delhi 10 K. W. Short-Wave
Btation and the Lahore 5 K. W. Melium-Wave Station, are expected to start
tion on the 15th of Pecember, 1987 and the Lucknow 5 K. W. Medium-

ave Station in February 1938.

EXEMPTION OF SROT-GUNsS YROM Liomwow IN THE NorTH-Wsst FRONTIER
Province.

302. Taz HowoumasLe Rasa YUVERAJ DUTTA SINGH : Will Gov-
ernment state if any reference was made to them by the North-West
Frontier Government regarding the Resolution which was passed unanimously
in the Frontier Assembly, recommending the exemption of shot-guns from
Toence for the purpnse of defence I What decision has been arrived at in the
mntter ? .

Tax Hoxoumasre Me. J. A. THORNE: No reference on the subject
has Leen re eived from the North-West Frontier Province Government.

Courisca¥ION oF Diawoxps 3y 7as Corracron or CusroMs, Bossay.

303. Tus Howoumamz Basa YUVERAJ DATTA SINGH: With
seferense to my Guestion No. 87 of the L5th’September last, regarding
the confiscation of diamonds worth about. Re. $38,000 by the custosns au-
thorities in Bombay, will Government state whether the proccedings in
oonnection with it have been completed ? If 8o, will Government sta‘e the
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nature and the main detaxls of theprooeedmgs the name of the gentleman
oonoerngd snd the action taken ? gon

Tae HoNouraBLx MR. J. C. NixoN: Proceedings have already been
taken by the Collector of Customs under the Sea Customs Act, confiscating

&ogoodsnndgivingtheownero ion to mlieuofcbpﬁscation a fine
of Re. 2,00,000 and the duty levmble NP. iurbher proceedings are contem.
plated. The name of the gentleman concerned is Mr. Mans 1 D. Kothari.

InPROVEMENTS AT HaRDWAR STATION, E. 1. R.

304. Tux Ho~NoumRasLE Rasa YUVERAJ DATTA SINGH: Jyill
Government state whether improvements will be made at the Hardwar
Railway Station (E I. R.) and, if so, will they be completed by the time
of the next year’s Kumbh Mela ?

Traa Howourasre 81 GUTHRIE RUSSELL : Improvement: are being
-made at Hardwar station, which it is expected will be ready for next year’s
Kumbh Mela.

STATUS OF THE SANTHAL PARGANAS IN BIHAR.

305. Tae HoxoumaBLe Raja YUVERAJ DATTA SINGH: Have
Government received any representation from the Government of Bihar or
any other source regarding the administrative status of the Santhal Parganas
in that Province ? If so, what action, if any, is being taken on it ?

Tax HoNourasLe Mr. J A. THORNE: No such representation has
deen received.

RE-SHUFFLING OF OBRTAIN DEPARTMENTS AND PORTFOLIOS OF THE GOV-
ERNMENT OF INDIA.

306. THe HonouranLe Rasa YUVERAJ DATTA SINGH : Will Gov-
ernment state the names of the different departments or portfolios of the
@Qovernment of India since the recent re-shuffling ?

Tre HoNoUuraBLE Mz. J. A. THORNE : I lay on the table a statement
-showing the redistribution of work as recently effected. Departments not
mentionod therein are not affected.

Tar HoNOURABLE Mr. HOSSAIN IMAM : Does it also state the Secre-

'hﬁn;l. airmngementa—&mﬁoe who will be in charge of the differ nt Depart-
men

" Tae HoNourasre Mr. J. A. THORNE: My recollection is that it does
not.

Tar HoxounasLe Mr. HOSSAIN IMAM : Will the Honourable Member
supply that list afterwards ¢

E I{ouovmu Mgp. J A THORNE I have no obpot,lon, Sir,
but T think ‘the information has already been published.
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‘ArLzazp Faaup ow INDIANS BY Brrmisa LoaN CoMpaxizs.

307. Taz HornouraBLE RaJa YUVERAJ DATTA BINGH : Has the
attention of Government been drawn t0.a message published in the Hindusian
Tsmes of the 28th August, 1937 entitled “ Alloged fraud on Indians—Hi
Commissioner’'s Warnings ’, and will Government state the names of
firms or individuals in London who are implicated in the fraud? Who are
the persons who have been viotimised, and to what extent ?

(b) What have Government taken, or do they propoee to takew
broadeast & waming and to bring the oulprits to book 1

Tax Hoxourasrz Mz. H. DOW : (a)'.l‘homplytot.heﬁntpomonb
in the affirmative. As regards the latter portion, Government aro unable
to furnish the requived information.

®) Anoticewupnbﬁnhedintheladomechumldtbm August,
1937 for the information and guidance of all concerned, and the action taken
by%mm”mmdwwmaﬁmmmmm As
regards the latter portion question, it is for the  indivi-
duals concerned mlndmtouke mlt.utmmtbo matter.

R:suvr or EXTENSION OF PROVISIONS OF Szoriox 168 or Tum Sma Cusrons
Aor 1o Tas Laxp CusTons Aor.

308. Tz HowoumaBLe Rasa YUVERAJ DATTA SINGH: (a) Will

Government state what result has been achieved by mw&m
certain provisions of the Sea Customs Act about & year the
Pondicherry land custom ocordon with a view to check contraband goods t

(6) Were motor cars seized when attempting to smuggle such goods 1,
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(¢) Will Government be pleased to make a statement regarding the anti-
smuggling arrangement and the financial results so far achieved with special
reference to diamond smuggling ¢

Tee HoNoumaBLE MR. J. C. NIXON: (a) The reference presumably
is to section 168 of the Sea Customs Act the provisions of which have lately
been extended to the Land Customs Act. The Government are not in a
position to make a general statement in the matter, bu from the reports
#o far received they are satisfied that the application of the section in certain
reoent cases has had a salutary effect.

(b) Yes.

(c) Besides greatly strengthening the customs cordon round Pondicherry
and Karikal, some of the other principal measures taken by Government
to prevent smuggling are the posting of a special detective staff to watc the
movement of +mugglers, the creation of a body of coast-guards to patrol
the coast north and south of both the Settlements and the employment of
lsunches equipped with searchlights and signalling apparatus to search the
sea by day and night for smuggling craft. Steps are being taken to erect
an impenetrable barbed wire ier on the more open parts of the frontiers.
To protect the customs staff against the danger of attack by numerically
stronger bodies of smugglers armed po ice have been stationed at strategic

inta. The oustoms receipts at Madras and the outports in the Madras
Kesidency during the first six months of 1937-38 show a marked increase
over those for the correspondifig p riod of the two preceding years. Govern-
ment have reason to believe that this improvement in revenue is due partly
to the pressure that has been brought to bear against smurgling over the land
frontiers. During the past year, diamonds worth about Rs. 10,000 have
been seized in the process of being smuggled from Pondicherry.

LEGISLATION TO PREVENT THE Phooka SYSTEM OF MILKING,

809. Tee HoNoUurABLE RaJa YUVERAJ DATTA SINGH : Do Govern-
ment propose to take necessary steps, legislative or otherwise, to stop the cruel
and inhuman practice of PAooka on cows ? If so, what steps ?

Tae HoNoURABLE MR, J. A. THORNE : I invite attention to the answer
T have given to question No. 290.

D1s00VERY OF A RELIO CASKET IN THE NORTH-WEST FRONTIRR PROVINOE.

310. Tex HonoumaBLE RaJa YUVERAJ DATTA SINGH: Has

- relic casket inlaid with precious stones, with inscriptions in the Kharoshthi

, recently beem disoovered in the North-West Frontier Province and

sde over to the Archmological Department ! If so, will Government

state the main details of the find, indicating its historical importance, if
.any, and the place where it has been placed ?

Tran HoNourABLE Kuxwir St JAGDISH PRASAD: The attention
of the Honourable Member is invited to a press note on the subject, a copy
of which is laid on'the table. '
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Press Note giving detasls of a relic casket inlaid with precious stones and with insoripiions
. #n the Kharoshthi script, disdovered im the North-West Prontiér Provincs.

THE DAILY NEWS, NAGPUR.
Thursday, Sepiesmber 30, 1937. .
A Rut1é Casxwr.
-Insceiptions sn Khareshths Seript.

Recent Discovery.
Simla, September 21,

A Prees note says :—

The discovery of a relic casket with inacriptions in the Kharoshthi script of outstand-
ipg impériance is réported by the Difector General of Archwology. The provenance of
the inscription is reported to be ¢ Shinkot ' in Bajaur territory -outside North-West.
Frontier vinoe, where some tribal people while digging the foundations of a new for¢
shanced upon a steatite casket said to encase a silver casket, which in turn contained &
gold reliquary inlaid with precious stone and some ashes with which some contempo-
rary ooins must undoubtedly have been deposited. The more precious parts of the:
find s» also the relios are no longer traceable, but the stone casket with parts of the
broken lid, both of which had in.erigtiom incised on them, were recovered through the:
afforts of Mian Afzal Shah, s/o Khan Bahadur Mian Raheem Shah, C.I.E., of Ziarat Kaka
Bahib in the Peshawar District. Tt is to the diligence and public spirit of this gentlemati
¥hat the Arehmological Department owes the recovery of this important relic which is the-
oldest of its kind ever recovered from the North-West Frontier Province. The inscrip.-
tion is engraved in shallow letters on the bottom of the casket in a continuous spiral li
and on the top and bottom of the lid. It records the enshrinement of the relios of B
by one Vijayamitra (who may have been & petty dignitary) in’ thqhtﬁn‘g of Mahardjh
Menander, the well known Greek Kirng of the Punjab and Afghanistan, the first of the alisn.
ralera to adopt Buddhism, whose questions are recorded in the Pali Budithist soriptures..
The date ig given as the 25th day of the month of Vaisakha in the fifth year of the King
who must have Tived about 150 B. C. No Kharoghthi record of the time of any of the
Ihdo-Greek Kings has yet been recovered although silver and copper coins particularly of”
Menander are found in plenty in the Kabul Valley, all over the Punjab and even uptée
Kathiawar. The name of the writer of the record has been acribbled at the bottom of the-
casket as one Vikila. Through the generosity of Mian Afzal Bhah, the casket has been.

ted to'the: Axchmelogickl Bection, Indian Museim, Calcutta. Mr. N. G. Majumdar,
uperintendent, Archeological Section. will publish the inscription in the Epigraphia
Indica, the guarterly journal issued by the Department which is devoted to epigrephical

FRANCHISE RIGHTS OF NATIVES AND INDIANS IN SOUTH AFRIOA.

311. Tax HoxouraBLE Raja YUVERAJ DATTA SINGH: Will Gov-
ernment state what degree of franchise has been granted to natives of South
Africa, but has been denied to Indians there ? What steps have been taken
by Government to redress the grievances of Indians in this reepect ¢ .

TrE HoNOURABLE KuNwar Sik JAGDISH PRASAD: The Honour-
able Member presumably has in mind Act No. 12 of 1936 of the Union of
Bouth - Africa which, wter alia, provides for the representation of Bouth African
natives in the Union Parkiament exchasively by Europeans on & communsl
basis. This legislation was exclusively limrited to natives and did not desl
with Indiaps. The question of the Indian franchise will be taken up when
a suitable opportunity offers.

Book ENTITLED After Mother India. .

312. Tan. HawouraBiz Raia YUVERAJ DATTA SINGH : (a) Has

the attention of Government heen drawn to the following passege in s
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book called After Mother India, by one Harry H. Field (printed by
Jonathan Cape, Bedford 30 Square, London) : ’
‘“ All who know anything of India are aware, of course, of the prime
evils of Hinduism, of the harrors of the child marriage system,
of the universality of sexual vice in its most extravagant form.
of the monstrously absurd brutalities of the caste «ystem, 65"
the filthy personal habits of even the moat highly educated
olasses—which, like the degradation of Hindu women, are um-
equalled even amongst the mest primitive African or Australiam
savages—of the universal cruelty to animals, and of the equally
universal prevalence of lazimess, untruthfulness, cowardice and.
persomal corruption * ¢
(b) Is this book banned in India ¢ If not, why not ?

Tue HoNourasre Me. J. A. THORNE: (g) and (b). Goverpment
have not hitherto had occasion to examine this book but they have now obtain-
ed a copy and are considering whether it calls for any action.

DratH OF TWO GIRLS RUN OVER BY 6-DOwWN PoMBAY MAIL AT MANKAUR
SraTion, B. L. R. '

313. THE HoNoURABLE Rasa YUVERAJ DATTA SINGH : (a) Has
the attention of Government been drawn to.a published report (vide the
Leader, dated the 15th October, 1937, pago7) in which it is stated that
two girls of about 12 years of “were run over and killed at Mankaur
railway station, near Burdwé.n,a%;r the 6-Down Bombay Mail, on the
morning of the 25th September last ¥ What are the facts of the case, and
has any enquiry heen made into this matter ?

(b) Has the driver of the train been taken to task for net stopping the
train in time to save two human lives ?

Tae HoNouraBLE Si2 GUTHRIE RUSSELL: (a) Yes. This is
not a case which, under the rules, is required to be reported to the Railway
Boerd. I have, however, called for a repert from the Agent, E. I. Railway.

() The question of the driver’s responsibility will be considered when:
I receive the report called for.

PROJECTED RAILWAY BRIDGE OVER THE BRABRMAIUTRA RIVER BETWEEN
AMINGAON aAND GaumaTti, E. B. R.

314. Tae HowouraLe Rasa YUVERAJ DATTA BINGH: Wil
Government state whether it is propesed to build a railway bridge across
the Brahmaputra, between Amingaon and Gauhati (E.B. R.) 3- If so,
when is it likely to be started, when will it 'be complsted, and what will be the
approximate cost of the bridge ?

Tee HowouraBrLe Sk GUTHRIE RUSSELL: At present a survey
of this projected bridge is being made. Till the results of this survey have:
been examined, no further steps can be takenm.

PROPOSAL TO OONTROL THE I:SUE OF VISITORS’ PASSES TO BOARD PASSENGBR
STEAMERS IN BOMBAY.

315. Tus HoxourasL Rasa YUVERAJ DATTA BINGH: (a) Do

the Customs authorities in Bombay propose to restrict visitors from board-

ing passenger vessels in order to prevent smuggling of contraband articles t
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If so, will Government state under what authority customs officials olaim
to issue sﬁusea to steamers which do not belong to them, but are owned by
pr'va‘e shipping companies ¥ '

(b) Will Government be pleased to lay on the table & oopy of rules or other
instructions which are proposed to be issued in this connection ?

(¢) Do the prooeeds of the passes issued by shipping ocompanies to the
public amount approx'mately to about Rs. 1,00,000 annually ? Are these
proceeds given away to local charities ¢ -

Tas HoNoURABLE MR. J. C. NIXON : (a) Yes, a proposal to control
the issue of visitors’ passes to board passenger steamers in the Port of Bom-
bay is being considered by the Collector of Customs there.

() No rules or instructions have yet been finally formulated.

(¢) Government have no information about the total amount of the pro-
oeeds of the passes issued by the shipping companies. Government are in-
formed that the proceeds are given away to charities.

DIFFERENTIAL NOMENCLATURE BETWEEN THE PROVINOIAL AND CENTRAL
M. L. As.

316. Tem HonNouraBLE Rasa YUVERAJ DATTA SINGH: Will Go-
vernment state whether they contemplate doing anything to distinguish
‘l&::l M. L. As. from Central M. L. As. in their nomenclature ¥ If so,
what § !

TaE HoNourasLE Kuxwar Sre JAGDISH PRASAD: No. Govern-
‘ment do. not anticipate any inconvenience from this temporary duplication.

THE HoNoURABLE Paxpir HIRDAY NATH KUNZRU : What is the
‘meaning of the word ‘‘ temporary ” * How long will it be continued ?

TrE HonourABLE KuNwWAR SIR JAGDISH PRASAD: My Honourable
<olleague the Law Member has already given an answer to that question in
the Lower House. I cannot say when Federation is coming.

ExpPuLSION OF ELEOTED INDIAN MEMBERS OF THE Fr1 LEGISLATIVE COUNOCIL.

317. Tee HoNoumaBLE Rasa YUVERAJ DATTA SINGH: Has the
“Governor of Fiji asked three Indian elected members of the Fiji Legislative
-Council to vacate their seats, because they did not attend the first meeting of
the Legislative Council on the 24th September last as a mark of dis-
approval of the Governor giving precedence to a nominated member ?
What are the facts of the vase, and what & have been taken by Govern-
ment to safeguard the rights of Indian elected members and theit constitu-
endies in the Fiji Council {

Tee HoNouvraBLE Kunwar Siz JAGDISH PRASAD: The Govern-
ment of India are informed that the Governor of Fiji did not ask the elected
Indian members to vacate their seats. When they presented themselves
for attendance His Excellency requested them not to take their seats until
Ahe oath had been administered to them. This could only be done after the
Louncil had disposed of consideration of the minutes of the first meeting, a
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matter upon which these members could not vote as they had not been present.
The three members a&p:u to have misunderstood the Governor’s request
and left the Council Chamber altogether. The misunderstanding has now
boen satisfactorily eettled, and the members in question are taking their full
part in the Council proceedings. In the circumstances, Government do not
consider that any further action on their part is called for.

RETURNED EMIGRANTS AT MATIABRUJ AND BUDGE BUDGE.

318. Tue HoNouraBLE Raja YUVERAJ DATTA SINGH: Have
Government seen complaints made in the Press (vide Mr. C. F. Andrew’s
letter published in the Amrita Bazar Patrika, dated 21lst October, 1937)

ing the sufferings and the sad plight of returned emigrants to Matiabruj
and Bu:ﬁe Budge, near Caloutta ¢! What steps have been taken for alleviat-
ing their miseries, and towards finding suitable land in India for colonisation
by them ?

T HoNouRABLE KuNwar S JAGDISH PRASAD : The reply to
the first part of the question is in the affirmative. So far as the Government
of India are aware the bulk of these immigrants have been in Caloutta for
many years. Gratuitous relief has been afforded to these emigrants in the
past and, in 1933, an attempt was made by the Government of India at con-
siderable trouble and expense to work out a colonisation scheme for them on
the Bijaygarh estate in the United Provinces. The attempt was not successful.
They would either not go to the estate or, if they were persuaded to go, they
gave trouble to the estate authorities and many deserted.

INDO-BRITISH TRADE NEGOTIATIONS.

319. THe HoNourABLE RaJa YUVERAJ DATTA SINGH : Will Go-
vernment make a statement regarding the Indo-British trade negotintions
and the stage which they have reached ? When are they likely to be
ooncluded ; and will an opportunity be given to the Central Legislature to
discuss the terms of agreement before they are finally adopted ?

THE HoNouraBLE MR. H. DOW : The Honourable Member is referred
to the Press Communique issued by Government on this subject on the 18th
QOotober, 1937, copies of which are in the Library. As regards the second
part of the question, it is not possible at this stage to say when the negotiations
will be concluded. With regard to the last part, the Honourable Member
is referred to the replies given in the Legislative Assembly on the 29th Septem-
ber, 1937 to pert (§) of Mr. Satyamurti’s starred question No. 880 and its
supplementaries.

ReTURN TO INDIA OF MB. 8. R. RaNa.

320. Tee HonouranLe Mz. B. N. BIVANI : (a) Has the attention of
Government been drawn to the correspondence between Mr. 8. R. Rana and
Mr. P. M. Bapat published in Mahraita of Poona, dated 8th Ootober ?

() Is Mr. Rana prohibited from entering India ?

(c) Will Government allow Mr. Rana to return to India ?

(d) If not, why not ?

THE HONOURABLE Mr. J. A. THORNE : (a) I have not seen the corres.
pondence.

(b) No.

{c) and (d). Do not arise.
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RETURN 10 INDIA OF MAULVI OBEIDULLA SINDHI.

821. Tae HoNoURABLE Mr. B. N. BIYANI: (a) Have Government
seen the statement of Dr. Choitram in the Hindustan Times, dated 22nd
September, 1937 in connection with the Sindhi patriot Manlvi Obeidulla
in exile 1 '

(b) Is Maulvi Obeidulla now about 80 years old and has he been
out of India for the last 20" vears ?

In di‘ic') Do Government propose to allow Maulvi Obeidullah to return to

(d) If not, do Government propose to enquire into this matter and to
supply to this House the reasoi.s for not allowing him to return to India ?

Tee HoNOURABLE MR. J. A. THORNE : (a) I have seen a copy of
the statement.

() Maulvi Obeidulla is about 70 years of age and has been absent from
India for about 22 years. :

(c) and (d). He has never himself applied for facilities to return to
India. The ciroumstances of his abisnse from India were explained in
Mr. Maxwell’s speech in this House on the 15th September last.

ALLEGED DispuTE BETWREN His EXCELLENCY THE GOVERNOR OF F1jI AND
THE ELECTED INDIAN MEMBERS OF THE F151 LEGISLATIVE COUNCIL.

322. Tae HonNoumaBrLE MR. B. N. BIYANI : (a) Has a dispute arisen
between the elected Indian Members of the Fiji Council and the Governor
of Fiji ?

(b) Has the Indian Association requested the Viceroy to intervene in
the dispute ?

(c) Have the Government of India represented the matter to the Colo-
nial Office ?

(d) If so, what was the result ?

TaE HoNoUuRABLE KUNWAR BiR JAGDISH PRASAD : (a) to (d). The
answer to part (b) is in the affirmative. As regards the rest of the question
the attention of the Honourable Member is invited to the reply which I have
just given to the Honourable Raja Yuveraj Datta Singh’s question No. 317.

AOCCIDENT AT BiaTa STATION, E. 1. R.

323. Te® HorouraBLE Rasa YUVERAJ DATTA BINGH: (a) Will
Government state why the Judicial enquiry into the Bihta train disaster is
being held in Allahabad and not near the soene of ooourrence 1

(b) How many witnesses will be examined and from what places will
they come? What will be the amount of expenditure, if any, inourred in
the examination of the witnesses ?

Tue HowouraBLE SiB GUTHRIE RUSSELL: (a) The enquiry is
being held at Allahabad to suit the convenience of the Honourable Mr. Justice
Thom who is holding the enquiry. It is not necessary for the purpose of the
enquiry that it should be held near the site of the occurrence.
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(b) Government have no information, as the enquiry has not yet concluded.

- Tee HoNovmrasre M. HOSSAIN IMAM: Will the Honourable the
Chief Commissioner explain why two Counsels have been engaged, one on
behalf of the Railway and one on behalf of the Government of India ?

Tee HoNoumasre Sie GUTHRIE RUSSELL: Counsel was engaged
by the Government of India to represent the interests of the injured and the
relatives of the killed.

TeE HoNouraBLE MR. HOSSAIN IMAM : May I ask what is meant
by the Government of India ? Is it the Railway Department or any other

Department; ?

Tee HoNourasLE Stk GUTHRIE RUSSELL : I have not considered
the question as to who will pay. I expect it will be the Railway Department.

Tae HoNouraBLE Panpir HIRDAY NATH KUNZRU: Is there
any difference of opinion regarding the matter at issue between the repre-
sentatives of Government on the one hand and the Railway on the other ?

TrE HoNouraBLE Sr& GUTHRIE RUSSELL : Sir, I do not think
that is a proper question as the matter is sub judsce.

TrE HoNXourABLE Paxpir HIRDAY NATH KUNZRU : My Honour-
able friend asked why there were two separate lawyers, one engaged on behalf
of the E. I. R. and the other on behalf of the Government of India. I asked
my Honourable friend in that connection whether two Counsels had been
appointed because there were two poiuts of view to be represented, one that

the Government of India and the other that of the E. I. R.

Tue HoNouraBLE St GUTHRIE RUSSELL: I think that I can
explain this by saying that the reason for the inquiry was that Government
did not know what the real cause of the accident was.

CONGRATULATIONS TO RAI BAHADUR A. L. BANERJEE ON HIS
APPOINTMENT AS ASSISTANT REGISTRAR IN THE FEDERAL
COURT.

Tae HonNourasrE THE PRESIDENT : Honourable Members, you
would all expect me to refer today to the services of our Assistant Secretary
Rai Bahadur A. L. Banerjee, who has left us this morning to occupy a more
important and dignified appointment. After many years of meritorious
service in the Legislative Department he was about to retire when he has
been translated to ocoupy the post of Assistant Registrar in the Federal Court
which is just about to be inaugurated. In this Council of State he has acted
as Assistant Secretary for several years and has rendered very important
and useful services to many Members of this Council, and though we are all
very pleased to hear about his promotion we regret to part from him and we
do so with a certain amount of sorrow. To me during the last five years that
I have held the office of President of the Council of State he has been extremely
useful and I am indebted to him for the many services he has rendered not
only to me but to Honourable Members. On behalf of all of you I congratulate
him on his new appointment and wish him suceess in his new office. (Applause.)

B 2



INFORMATION PROMISED IN REPLY TO QUESTIONS LAID ON
THE TABLE. ‘

Tae HoNouraBLE Sz& GUTHRIE RUSSELL (Chief Commissioner for
Railways) : Sir, I lay on the table the information promised in reply to
question No. 192 asked by the Honourable Mr. B. N. Biyani on the 28th Sep-
tember, 1937, question No. 211 asked by the Honourable Mr. Hossain Imam
on the 2nd October, 1937 and question No. 270 asked by the Honourahle
Pandit Hirday Nath Knngru on the 5th October, 1937.

CHARGING oF Marx FarEs BY TEE G. 1. P. R. o~ PassEnoEr RUNs.

192. (a) It is correct that No. 28 Down iss ing train between Chalisgaon
and Badnera and No. 30 Up Express between Bhusaval and Kalyan,

(b) Mail fare is charged by the above trains over the sections named.

(¢) Yea.

(d) It has not been oonsidered feesible to charge fares over one portion of
an Express train's run and mail fares over the remainder. I understand, however, that
the Agent, Great Indian Peninsula Railway is reconsidering this matter.

— e o B

EXPERIMENTAL DERAILMENT CARRIRD OUT AT JaMaLPUR, E. 1. R.
211. (a) Yes on the 14th and 15th Beptember, 1937.

(b) The mendimre incurred in laying and hkmg up the track, and for other items in
eonnection preparing the stage for the expermmental derailment, amounted to
Rs. 3,060. This amount includes a saum of Ra. 2,040 for the wages of existing staff.

The experiment was sanctioned by the Agent.

(c) The object of the experiment was to seoure evidence in regard to certain point
oonnected with ta accident which could not have been obtained otherwise. Any
relevant information which has been obtained as a result of this experiment will be placed
before the High Court Judge appointed to hold the enquiry.

(d) The clearing of the debris was performed by a 30 ton breakdown crane, and the
staff used for clearing up debris in case of an accident were employed.

The estimated cost of clearing up the debris is approximately Rs. 1,000, from which

may be deducted the cost that would have been incurred in shops if the four smashed
vehicles had been cut up there ; ¢.e., Rs. 500, leaving a balance of Rs. 440.

The fmg list of the stock involved in the experiment in the order in which the
train was .

Year of
Carriage Type. construc- Age. Original Remarks.
No. tion. : cost.
Yre.
440 CA Engine and Tender See below.
1864  Bogie ITT, Lugg. 1908 32 14,976
: and Break. These vehi-
These vehicles 2226 Bogie IT1I . . 1907 30 14,872 ocles have
were smashed | 2228 » HOU . . 1907 30 14,873 passed their
up. 2221 »w I . . 1907 30 14,872 economis life
and  have
2226 w I . 1907 30 14,872 already been
, 2086 » III, and P. 1908 31 15,778 earmar ke d
: 0. for replace-

These vehicles { 2126 Ditto . . 1908 31 15061 | ment orab-
were undam- | 2073 Bogioll.ﬂgg‘gevm 1908 31 14,232 | andonment.
aged. 2106  Bogie .. 1908 31 15,081

L 2071  Bogie Luggage van 1906 31 14,232
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Engine No. 440 CA was put on the }me in May, 1898 and is therefore over 39 years old.
' Rs

The original cost of the engine and Boiler was . 38,799
ditto tender . . . . 10,358
49,157

The life of these angines, according to the Depreciation Fund Rules, is 85 years.
This engine is one of the 50 which are to be cut up without replacement.

Years.
The average life of the above coaching stock . . . 30-7
The average life of the first four vehicles smashed in the experunent . 305
The life of a coaching vehicle (according to the Depreciation Fund Rules) 30

e p———

PaNCIPAL RAILWAY STATIONS WHERE PORTERS ARE ENGAGED BY RAILWAY AUTHORITIES
AND WHERE OBTAINED THROUGH CoxTRACTORS ON THE E.L.LR., G.I.P.R. A¥D NW.R.

270. East Indian Raslway—
(a) (¢) The g I. R. Administution does not engage porters (licensed ooolies)

(¢%) They are obtained through contractors at all principal stations on the line,
(list attached).

(b) A copy of tho agreement which is entered into with the coolie contractors at
stations is attached. This agreement indicates the terms of such contracts
but clause 10 has since been eliminated and the contractors axe paid for the
hbour they supply for railway purposes for handling parcles and packages,

Great Indwn Peninsula Raslway—
(a) (s) The G. 1. P. R. Administration engages porters at all improtant stations with
the exception of those shewn in (a) (¢s).
(#4) At Victoria Terminus, Agra Cantonment, Agra City and Gwalior porters are
through contractors.

(b) Each contractor agrees :—
(§) to provide the prescribed number of coolies ;
(#8) to furnish each coolie with uniform clothing and a badge ;

(¢4¢) not to allow any coolie to charge more than the prescribed rate ;

(sv) to provide ocoolies for transhipping contents of sick wagons en route whenever
required by the Administration, and to charge for this service an agreed
rate ;

(v) to render, free of charge, miscellaneous services at stations, such as handling
paroels and luggage, cleaning the station building, platform, etc., when the
coolies are not occupied in attending to passengers ;

(vs) to mdemmfy the railway administration and railway peasengers against
loss o tively to parcels, 1 or passengers belongings
while bemg ha.ndlﬁ or carried by any of the contractor’s coolies, and

also against loss or damage caused to the administration or to passengers
by any act, neglect or default on the part of the contractor or his coolies.
(vs%) to mdemmfy the railway administration against any claim by or on behalf
his coolies under the Workmen's Compensation Act and the Fatal
Aocldentc Act ;
(vits) to lodge & security dopoelt with the railway for due performance of his
tractual obligations.
The oontrwton do not pay the rulvny administration any fee for the contract let
to them, nor do they receive any payment from the administration.
North-Western Raslway—
{a) () At nostasion on the N. W. R. are such . directly engaged by the
tion. (¢¢) The only station on the N. W.R.: hauthneusoonmtoru
in Kalka.
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The system followed on the N. W. R. is to appoint Cooly Jemadars at large and im-
portant stations whose funotion it is to supply a fixed number of licensed porters to work on
station platforms. The Cooly Jemadars are not paid by the Administration. At other
stations where licensed porters are necessary they are appointed by the Station Masters,
but are not railway employees. A complete list of stations where licensed porters are
wm'king will be found at plngnih 19, page 159, of the ourrent Time and Fare Table (a
eopy of whict. is available in the library of the House).

b A vol)’y of the contractor’s agreement for Kalks station is attached (Annexure

As regards stations worked by Cooly Jemadars a copy of the license form in use-
is appended (Annexure B).

There is no agreem ent in the case of stations where the station master a points
licensed coolies. " ' P

Leet shewing the names of Princspal Stations where licensed coolies are obtained through
) Contractors.

Howrah.
Bandel Jn.
Burdwan.
Sahibganj.
Jamalpur.
Ondal.
Asansol.
Sitarampur.
Dhanbad.
Gomoh.
Baidyanathdham. S
Madhupur.
Kiul Jn.
Mokameh Ghat.
Mokameh.
Patna Jn.
Dinapore.
Moghalsarai.
Gaya.
Allahabad.
Cawnpore Central.
Tundla.
Hathras Jn.
Aligarh.
Kasbi.
Benares.
Fyzabad.
Partabgarh.
Lucknow.
Shahjahanpur.
Bareilly.
Moradabad.
Lhaksar.

Nors.—At stations Bandel Junction, Burdwan, Séhibganj, Jamalpur and Madhupur
the contract is held by Station Masters. o
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EAST INDIAN RATLWAY.
Licenae to supply Coolies to Passengers at Railway Station.

In consideration of the East Indian Railway having permitted me to supply Coolies
fI'or carrying passengers’ luggages to and from Railway carriages at ... ... ...... station,

........ e etieieaiieesnereteseiaieis.n.... do hereby sgree and bind myself to the
East Indian Railway to and under the following conditions :— '

1. That I agree to supply and the daily attendance at ..... e station
of a minimum numberof ............ able bodied coolies so as to have sufficient number
of coolies present at and about the time of arrival and departure of every passenger train
on the st&t«ioao platforms boh:l:::nnng the ;ﬁ' ?nd d?mti‘h the night undotf the supervision of
at least one Overseer or on each platform for the purpoee of carrying passengers’
luggages and belongings to and from the Railway’s carriages.

2. That I shall at my own ocost provide the Coolies and the Overseers and the Mates
with Uniforms and distinotive badges of the pattern and cloth approved by the Divisional
Superintendent .............. of the East Indian Railway.

3. That I hold myself responsible for the good, orderly and proper conduect of the
Coolies, the Ovors}:ci;u and the Mztalwhile on mr bg;:’tws and for téheu' viour towards
the passengers while carrying their luggages ngings and for their being properly
and cleanly dressed in their %niforms and badges while on their duties within the mp:nrlon

premises.
4. That I shall be bound by the rules and orders issued by the Divisional Superin-
tendent .......... and by the Station Master at ................ or his Assistants or

by the platform Supervisors or by other Officers of the Railway regarding the hours of at-
tendance of the Coolies, their conduct and regarding all other matters with res to the
proper performance of the work in which they may be or are employed and s be res-
ponsible for the proper observance of the sai<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>